N

8 - OFEN CORT

CENTRAL ADMINISTRATIWE TRIBUNAL, ALLAHABAD EENCH

THE 1lth

CORAM ¢

|
HON' B

ALLAHABAD

I
0

DnYIUF MARCH 1998

HU$'Btt MR. S.DAYAL, A.M.
I

E MR. J.P.SHARMA, J.M.
i

Ly TR

ORIGINALFAPPLICATION NOU.1391 OF 1994

Union of India throug

c/A shri G.p.Agrawal,

l. shri Bhagwati pras

R/o K 38/L Behind

Agra Cantt., A.G.C.}

2, commissioner under

1923 at Agra,

c/R shri B.D.Shukl
‘ shri s.c.Trip

| %EB
i
BY HON'BLE MR.S.DAYALE A.M.-

|
!
|

+ G:reral Manager,
[ » LT.Bombay and Jhansi,

Applicant

|Advjocate

Vers us

ad jro sri Kalloo
iR
c

Loco shed colony (South)

jorkmen Compensation Act,
i
|
|
|

v e 0 ReSp Ordents

1thf

In this applicat

1

aside the crder of Co*mizﬁioner under Workmen Comgcensation|

Act passed in Case No

v. D.R.M., Central Rai

§8 1984 between Bhagwati prasad

jwa yly Jhansi,

fon the app licant seeks the setting




2. By order dated 2P.6

present case was awarded

e 1t is now settle

is, therefore, dismis$

digtion of this Tribupal.

A4 The learned counI

redressal before the

Gl
9]

ppY

MEMBER (

3

|

|
P
|

T94 the respondents in the

%B.37,800/- as comgensation.

sition of law that the juris-

:Foes net extend over the

gs falling outside the juris-
| ;

el #or the applicant may seek

bpriate forum if so advised.

J) MEMBER (A)




